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IN THo CENTRAL ADFHNISTHATIVE TR IBUNRAL ‘ ]
PRINCIPAL BENCH \:lf;

N W DELHI . !

OeAe NDeB17/95 Date of decision 31-35-396

Hon'ble Shri SeRe Adige, Member (R)

‘Hon'ple Smt,lakshmi Swaminathan, Member (J)

shri Suresh Chand Singla,
s/o Shri Kishan Sarup,
r/o 2, Vasudha Enclave,
Pritampura, Uelhi.

oo s ADDlicant
(By Advocate Shri D.F. Gupta )

VS.

1, Union of India through Secretary,
Depar tment of Posts, Oak Bhawan,
Parliament Street, New Jslhi,

2. The Deouty director General(PAF)
Dgnartment of Posts,
Dak Bhawan, Parliament Street,
New Uelhi. ees RESpONdents

(By Advocate Shri Madhav Paniker )

OR D E k (ORAL)

(Hon'ble Shri Se.R. Adige, Member (A)

We have heard Shri U.R. Gupta,counsel for the
applicant and Shri Madhav Panikar,counsal for the
respondents,

2, Both counsel agree that this OA may be disvosec
of with a direction to the respondents to release the
apolicant's (i) comnuted value of pension and (ii)
OCRG,subject to the apolicant's furnishing adequats
surety to the full satisfaction of the responuents for

(i) and (ii) above. For this purpose the respondents

should inform the applicant within one month of the

date of receipt of a copy of this >srder, the amount of

surety to be furnished and the releases should be
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effected within th.ee months of e acce . tance by the
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respondents,
3 Inrespect of leave encashment—anount,,
both counsel agree that the same may pe released

imnediately without insisting on surety,

Yo We order accordingly, and dispose of this

O.8.in terms of paragraphs 2 and 3 above. No:coasts,
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(Smt.Lakshmi Swaminathan) (SeRe Adigd )

Member (1) Member {A)
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